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t e i r A f t S  AND CULTURE be pleas
ed to refer to the rfepjty given to Star- 
red Question No. 804 on 23rd April, 
1093 regarding promotion of Scheduled 
CastesjScheduled Tribes in Education 
Department under Dfelhi Aministration 
and state:

(a) whether the requisite informa
tion has since been collected;

(b) if so, the main points thereof; 
ana

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV); (a) Yes, Sir.

(b) Promotions to the posts of Post 
Graduate Teachers and above were 
stayed by the Hon’ble Higher Court of 
Delhi by an order passed in Septem
ber, 1971 and consequent upon its 
modification in February, 1973, nine 
eligible teachers belonging to Sche
duled Castes have been promoted to 
the posts of Post Graduate Teachers. 
Besides this, five Assistant Teachers 
belonging to Scheduled Caste have 
been promoted to the posts of Trained 
Graduate Teachers (General). The 
promotion of the remaining categories 
of teachers is under consideration of 
Delhi Administration.

(c) Question does not arise.
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CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE
Reported Retrenchment of harbour 
workers in  Andaman and Nxcobar 

Islands

SHRI SEZHIYAN (Kumbakonam): 
I call the attention of the Minister of 
Shipping and Transport to the fol
lowing matter of urgent public impor
tance and request that he may make a 
statement thereon;—

The reported retrenchment of 
about 700 harbour workers in 
Andaman and Nicobar Islands.

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI RAJ 
BAHADUR): The Andaman Harbour 
Works Organisation was set up in 
1966-67 as a purely temporary project 
for the development of harbour faci
lities at different sites in the Anda
man & Nicobar group of islands. A 
number of works were completed to
wards the end of 1972-73. As in all 
projects, this necessitated the retren
chment of workers not required for 
later maintenance and operation.

Due to reduced budget allocation 
for the year 1973-74. it was necessary 
to slow down the works still to be 
completed and the workers thus ren
dered surplus had also to be retrench
ed

Due to the reasons mentioned above, 
714 workers had to be retrenched. 
About 670 workers are working at 
present.

Retrenchment compensation consist
ing ot one month’s pay in lieu o f 
notice and 15 days’ pay for every com
pleted year of service is admissible 
to all the retrenched workers as per 
rules. Most of the retrenched workers 
have accepted the compensation and 
other due* and hav© either left the 
islands in a peaceful way for the

mainland or are in the process of 
leaving depending upon the availa
bility of passage.

A  few workers—numbering not 
more than 10—have resorted to relay 
hunger strike at Port Blair and Camp
bell Bay as a protest against this ret
renchment. The situation is peaceful.

SHRI SEZHIYAN; Mr. Speaker, Sir, 
the Minister in his reply has tried to 
give us a picture of peaceful and con
tented situation there. 2 am afraid 
the situation may not be as peaceful 
and sweet as described by the Minis
ter. judging by the number of tele
grams coming out and giving instan
ces o f pitiable cases. For instance, I 
have received a telegram from the 
Andaman and Nicobar Government 
Employees and Workers’ Fedpration 
which reads:

“Federal Council decided Boycott 
Indepedence Day throughout terri
tory by all its affiliated Unions by 
continuing mass hunger strike and 
black flags procession 15th August 
protesting against nonsettlement 
harbour works employees demands 
specially reinstatements retrenched 
workers and Federations Demands 
joining time free passage bringing 
employees completing three years of 
service to workcharge, etc despite 
moving matter at Prime Minister’s 
level also Stop agitation hunger 
strike by Harbour Works fJnion 
continuing. Request settle demands 
immediately.*'
I have also received telegrams from 

the Harbour Workers of the Campbell 
Bay and Port Blair. I do not blame 
the Minister. The administration is 
so drowsy and so lethargic. As you 
are aware, the Andaman and Nicobar 
Islands are tar removed from the 
mainland by about 750 miles, and 
without proper (xmmwnc&tion and 
quick transport facilities, probably the 
news of any mishap or an incident 
that happens there takes weeks, if not 
months, to reach the mainland and 
also probably further delay is caused 
to reach the authoritie# that b*> at 
Delhi. Therefore, isolated and left to




